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CENTRAL ADF'Ur'IISTRATIVE TRIBUNAL 
GUtIHATI BENCH: 

Q1\NO.-L( 197 

Kt&etcs *&e: Applicant(S) 

VS •0 

	

t: rw 	dk 	&'. Haspondant(S) 

£ 	Advocate for the Applicant(S) 

Advocate for the Respondant(S) 

	

iffice Note 	 Data 	 Court Orders 

I 1-10-97 	Heard Mr.S.C.)utt 	Roy 

learned counsel for the appli- 

TMs cant and Mr,G.Sarrtla, learned 
fon; 	riJ 	thlh 1 Mdl.C.G.S.C. for the respondents 

. 	F. 
• . .1 

Application is admitted. 

. 	IPOBD No I Mr.G.Sarma learned Addl.C.G.S.0 

flated . receives ntice on behalf of 

all the respondents. 

Any order of termination 

shall be subject of the result 

- 1 of this case. 
7xg List it on 28-10-97 for 

a c3i 5 	rL 
orr. • 

I Mber 	 Vice-Chairman 

I in 

/ 1 	
Two weeks time is granted 

on the tl(e prayer-of learned 
. 

'J 
	 Addl.C.G,S.C. Mr.G.arma for 

filing of written statenent 

I 	LIst it on 13-11-97 for 

orders 

1Mer 
	 Vj 0_Chairman 
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13-1l-9'f 	Mr.P.8harmaIe4ned. 

counse18f of the áppli 
cant submite that the applicant. 

has got relief and he does not 
wazt to press this Petition. 

Accordingly, application is 

dismissed on wtMrawaI. 4/) 
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